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sector and Rs. 1,250 crores in the pri-
vate sector, This is a very significant
feature in the developing economy of
the country for it indicates that we are
in the midst of an industrial revolu-
tion.

Criticism has been levelled in the
House about the insufficient return
from public undertakings. I am
sure we have already turned the cor-
ner and we are in the midst of a gene-
rating economy and these very public
undertakings are sure to pay and fin-
ance our planning in some time to
come, While I congratulate  the
Ministry on such an achievement, I
fee! that not sufficient effort has been
made about the removal of regional
disparities in the matter of location of
heavy industries. I am grateful to
the Ministry for the expectation which
I have got that they will be locating
the machine tools factory in Punjab
and they will be  selecting Ludhiana
for the purpose, which is the nerve-
centre of small-scale industries. I feel
the emphasis has now to shift from the
heavy industries to small-scale indus-
tries, and I believe the policy of the
Government now is that the heavy in-
dustries should depend for their com-
ponents on the ancillary industries.
From the point of view of that ob-
jective, I feel that Ludhiana will be a
place where this machine tools fac-
tory which is expected to be given to
Punjab should be located.

Mr. Chairman: As the House will
now take up Private Members' busi-
ness, the hon. Member may continue
his speech when the discussion on the
Ministry of Commerce and Industry's
Demands is resumed on Monday.

1530} hrs

PREVENTION OF HYDROGENATION
OF OILS BILL—contd.

by Shri Jhulan Sinha

Mr, Chairman: The House will now
take up further discussion of the
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motion moved by Shri Jhulan Sinha
on the 24th March, 1961, namely,—

“That the Bill {o provide for
prevention of hydrogenation of
oils in India and for matters con-
nected therewith, be taken into
consideration.”

Out of 2 hours allotted for the dis-
cussion of the Bill, 54 minutes were
taken up on the 24th March, 1861, and
1 hour and 6 minutes are now avail-
able. Ch. Ranbir Singh was in pos-
session of the floor. He may please
continue his speech.

wto TomtT fag (Trgas ) - warafa
mErem, 7 frdga # wrar fe gw 3w
* w27 FF AT AT F qAAT T8 T4
FAT 47 I 357 Y 57 27 ¥ weET AW
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Shri Harish Chandra Mathur (Pali):
1 congratulate the hon. Member who
has sponsored thlg Bil] on his sincerity
of purpose and conviction and on the
tenacity with which he has been pur-
suing the matter all the year round.
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Shri V. P. Nayar (Quilon);: And
for misplaced enthusiasm.

Shri Harish Chandra Mathur: I
wish tgp say that I was never.so much
in agreement with my hon. friend Ch.
Ranbir Singh as today on all that he
has said in support of this Bill. When
I say all this, I do not forget the great
contribution made by my hon. friend
Shri V. P. Nayar and the arguments
advanced by him. It is after taking
into account all those arguments that
I am advocating my support for this
Bill.

I flung a small question at Shri
V. P. Nayar when he said that in the
absence of hydrogenated oil, the
people in the south would be in diffi-
culty, because they had now taken to
these hydrogenated oils. Previously,
they were using fresh coconut and
other oils; now, that is not available;
it becomes rancid with the passage of
time. This was what my hon. friend
was saying. I just flung a small ques-
tion at him and asked him what they
were doing before the hydrogenated
oils came into the picture. I could not
get any satisfactory answer. The
answer was that fresh oil was avail-
able in the village all the time.

Shri V. P. Nayar: The answer is
that more and more of coconut oil
is being consumed by a variety of in-
dustries, and the population is grow-
ing so much that coconut oil produc-
tion has not grown in keeping with
it.

Shri Harish Chandra Mathur; That
is just a fiction and nothing more
than a fiction, and that has been ex-
ploded in many ways already.

I may just tell him how this very
argument was advanced formerly,
when I had something to do, in a little
way, with this affair in Jodhpur State
which was just 36,000 square miles in
extent., Being fully convinced that
the hydrogenated oils should be stop-
ped, should be stamped out and rooted
out from the State of Jodhpur, I wan-
ted to do something in this matter.
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Then, I was an official, and I wanted
to take a strong attitude. The Chief
Minister of that State who happened
to be an Englishman, and the Finance
Minister of that State who also hap-
pened to be an Englishman could not
appreciate, just as my hon, friend has
not been able to appreciate, my atti-
tude in keeping hydrogenated oils out
of that State. They said that it was
absolutely impossible and it could not
be done, and if I did it, the position
would be that no ghee would be avail-
able in the State and people would
suffer. But what happened was that
hydrogenated oil was rooted out of
that State for full ten years. The
arrangements made by that Govern-
ment at that time prevailed, and ghee
wasg available al! the time, and the rate
at which ghee was sold did not go up
from between 63 chattaks a rupce to
6% chattaks a rupee. At that time, that
used to be the rate at which pure ghce
was sold. And the myth which was
being flung in our face by the topmost
people in the State was just exploded,
T have not the least doubt that if we
adopt this Bill, and if we just realise
that pure ghee is better than hydro-
genated oil, and that fresh oils are
better than hydrogenated oils, we shall
be able to get sufficient quantities of
ghee and fresh oils in this country,
and we shall be able to meet the situa-
tion. Even at present, the total quan-
tity of hydrogenated oil is just half of
the total quantity of ghee consumed.

10062

The Deputy Minister of Food and
Agricabture (Shri A, M, Thomas):
When was it that the hon. Member
took this step?

Shri Harish Chandra Mathur: I
took that step in 1945 or 1948.

Mr. Chairman: I would like to
have the guidance of the House with
regard to the time-limit for the
speeches on this Bill. We have 1 hour
and 6 minutes left, which means that
this discussion should come to an end
at 4.36 p.m. today. The hon. Minister
wants half an hour, and the Mover of
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the Bill might need at least five minu-
tes, which comes to a total of 35 minu-
tes. That leaves us hardly half an
hour.

As for extension of the time, the
maximum extension that is possible
now, in view of the businesg before us,
is 10 minutes or 15 minutes, It is not
possible to extend it beyond that. 1
have got four more names here, or
rather, four more chits here from hon.
Members who wish to speak.

Shri D. C. Sharma (Gurdaspur): I
have not sent my chit. I also want to
speak. So, you may count it as five
chits.

Mr, Chairman: I am afraid it
wou.d be very difficult, 1 hour has
been allotted for the next Bill, and the
third Bill also should get started today
and have at least five minutes, and
then it can be taken up on the next
occasion. Therefore, 1 am afraid that
either some of the hon. Members
might withdraw their names, or the
time-limit will have to be six or seven
minutes for each Member. Hon. Mem-
bers can choose whichever way they
like.

Shri Amjad AU (Dhubri): I have
sent my chit already, and I want just
filve minutes.

Shri Khadilkar (Ahmednagar): 1
would like to make a submission. This
Bill which is under discussion really
brings to the forefront the issue of
nutrition, the issue of cattle protec-
tion and so on. So many points con-
nected with our food problem are in-
volved, and it is not gimply a Bill that
we are debating or a particular clause
on which we are speaking. Therefore,
looking to the nature of the subject
that ig before us, which has come up
after a long time, and considering the
fact that, as you yourself, Madam,
know, being a doctor yourself, nutrl-
tion is an important subject, I would
appeal to the House to give us a little
gicl'lm time for the consideration of this
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Shri Harish Chandra Mathur: We
need not conclude our discussions on
this Bili today. We can take it up on
the next occasion, if we want the
other Bills to have their turn today.

Mr. Chairman: I am afraid that is
not possible, namely that we keep
this Bl pending and take up the
next Bill. This Bill has to be disposed
of before we take up the next Bill
which is on the list. Shri Harish
Chandra Mathur may continue his
speech. I  shall consult the
hon. Speaker if he wants this Bill
to be postponed to the next occasion.
But the hon. Members whose Bills are
next on the agenda and will have their
turn to move for their consideration
may not feel very happy about it, if
their Bills are not taken up. They
miss the opportunity completely; they
may never again get a chance of mov-
ing their Bills. That is my difficulty.

Shri Harish Chandra Mathur will
be as brief as possible.

Shri Harish Chandra Mathur: ]
feel very strongly in this matter As
my hon. friend has put it, this raises
very fundamental points. 1 never
thought that vested interesis are so
powerful in this country that they
would be able to stop us, the Govern-
ment, the scientists and others from
going ahead in their way in this par-
ticular matter. This matter has been
raised in Parliament times without
number and keen awareness and in-
terest have been shown by hon. Mem-
bers on all sides. Yet this hydro-
genated oil has become a part of our
life,

Bhri V. P, Nayar: Let us see the
voting.

Shri Harish Chandra Mathur;
Some people think that this has
become a part of our life just like
oplum was for some time a part of the
life of the Chinesec. If it was cgsential
ror_ the Chinese to go on consuming
opium, it may be necessary for us to
RO on consuming this hydrogenated of]
because it has become a part of our
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life. I consider it to be more danger-
ous than opium-—this habit.

Shri V. P. Nayar: Is it a narcotic?

Shri Harish Chandra Mathur: I
think it is more dangerous than that.
I consider it to be a slow poison to the
health of the nation. It is a most dan-
gerous and insidious enemy of animal
husbandry. That has been very
strongly pointed out by my hon.
friend. When I gave the example of
animal husbandry, I had in mind what
I found even in the Jodhpur State.
There animal husbandry used to be one
of the most important sectors of the
economy. It was an important ex-
porting centre. Within three years,
vegetable ghee had displaced this ex-
porting centre and what we found was
vegetable ghee coming from outside
and getting mixed with pure ghee and
people having a roaring trade. So ani-
mal husbandry was suffering. Every
hearth and home has been exploited.
We know that the consumption of
wine is restricted to 5 per cent of the
population. But here is something
which exploits every hearth and home.
Either you are being cheated or some-
body else is being cheated,

In Delhi, I was purchasing gree
from rural areas, pure ghee paying for
pure ghee. But all the time I found
that it was never pure ghee. I sent a
sample of it to my hon. friend, the
Deputy Minister, to get it analysed and
say whether it was pure ghee that I
was paying for. He got it analysed and
told me that 70 per cent of it was
vanaspati. So 30 per cent only is pure,

Shri V. P. Nayar: Did he analyse
it or did he get it analysed?

Shri Harish Chandra Mathur: So
every hearth and home is being cheat-
ed. This has completely demoralised
the rural economy. We have com-
pletely displaced the village ghani
which would have given employment
to so many people, which would be
everywhere, in every village, because
nodoby would take rancid oil as my
hon. friend apprehends. Everyone
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wants fresh oil. When he wants it he
will immediately go to the ghani
which is there in every village.

So hydrogenated oil is the enemy of
this. It is responsible for driving out
the village ghanis. It is also doing
considerable harm to animal husban-
dry. It has been there cheating and
exploiting every hearth and home. It
is taken to the villages and mixed
with things in a hundred and one
ways. Then it is churned and ghee is
prepared, producing the flavour.

Therefore, I very strongly support
this Bill. We must not only discuss
this Bill but pass it so that we may get
rid of this nuisance.

As regards colourisation, it is diffi-
cult for a man of my understanding to
believe that it is not possible to find a
suitable colour. I wish to convey it
to the hon. Minister of Food and Agri-
culture that very few in this country
believe that such a thing cannot be
found. People look at you with sus-
picion when you say it is not possible.
Why is it that in this age of scientific
and technological advance you say that
you cannot devise a colour for this?
Even when there is a little talk of
some colour likely to be devised, you
find a sort of vicious propaganda let
loose against colourisation. All the
time you see in cinemas documentaries
being shown which are against the
idea of colourisation. When Govern-
ment have accepted the policy of
colourisation, it is unfortunate that not
only in cinemas but even in some gov-
ernment publications we find adver-
tisements supporting these ideas
against colourisation.

The other day I went to Mysore and
had been to the technological labora-
tory there. I was taken round there.
I make this statement on the floor of
the House and want an answer from
the hon. Deputy Minister. I was told
by the Director and his subordinateg
that they have been able to find a
colour which could be adopted and it
was also not an offending of colour. It



10067 . Prevention
i [ i :

was a colour which would be accept-
able from the aesthetic point of view
also. I do not know what has hap-
pened to that. We hear no talk of it.
I do not know where it has been
silenced. I wish the hon. Minister
takes serious action. I make this
statement on the floor of the House.
When I went there, I was particularly
interested in this matter.

Shri A. M. Thomas: Is it Mysore?

Shri Harish Chandra Mathur: Yes.
In my presence, they conducted the
experiment and they said, ‘Here is the
colour. Here we are heating. The
colour does not disappear on heating.
Also it is not offensive’. But when 1
asked a question, they said nothing is
being done at Mysore. Poona has done
something in this connection. Now
they are conducting certain tests which
will take three years.

Shri V. P, Nayar: What is the
name of the colour found out there?

Shri Harish Chandra Mathur: I
do not know the name,

Bhri V. P. Nayar: 1 say this
because there is a list of the schemes
on that in answer to a question today.
I do not find it there.

Shri Harish Chandra Mathur: I
put a specific question here. In My-
sore, they told me about this. Still, I
do not know what has happened.
There are many who think that a
colour could be found. There are cer-
tain people who say that even if you
put haldi, which we use every day in
our dietary, the colour will not dis-
appear. It will have an yellow colour.
I do not know whether it has been
tested or not. If we are able to find
out a colour and apply it, it would be
something, so that if there are people
who are bent upon taking it, they will
know what they are taking. Let them
have it.

I feel that even this colourisation is
not the right solution to this problem.
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The right solution is to stop it com-
pletely. What advantage are you
deriving from this? If vitamins can
be added in hydrogenated oil, can they
not be added in some other way? What
is the necessity for having vitamins
only through in hydrogenated oil.
After all, you are taking oil and noth-
ing else. If you get fresh oil, is it not
better? Are you not paying much
more for this than you pay for fresh
oil? It is only the poorer section

"which goes in for hydrogenated oil

because that section cannot afford to
go in for ghee. Why are you exploit-
ing that section? The poorer section
which cannot afford to buy pure ghee
goes in for this and still you raise the
price. Government are getting Rs, §
Crores every Year. Because of this,
are they also not becoming a  vested
interest in this? I say that the poor
man who is using it and who can much
better use the ordinary oil should be
permitted to do that.

It may be said, ‘Please do not ban
vanaspati. We have all the machi-
nery with us’. If that is so, what
harm is there if it is used for some
other purpose? Let those people who
have already made tons of money be
satisfied with what they have got.
There is no answer to that. They can-
not demand that we should pay them
for the machinery. They have ex-
ploited the country and they have got
everything out of that machinery by
manufacturing it and looting people in
the real literal sense of the term.

16 hrs.

Mr, Chalrman: I hope he will stick
to his promise to take only five
minutes.

Shri Amjad Ali: Madam Chairman,
I was very glad to find my friend Shri
H. C. Mathur, a gentleman from
Rajasthan supporting the Bill for the
prevention of hydrogenation. As a
matter of fact, there has always been
a prejudice against men of his State
that they are the persons who indulge
in this sort of spurious trade.....
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Shri Harish Chandra Mathur: No,
no. Do not identify Rajasthan with
two or three persons: Rajasthan has
got 150 lakhs of people.

Shri Amjad Ali: Before I go on to
the other points I have a question to
ask the hon. Mover of this Bill. I have
a slight doubt as to what a particular
portion in this Bill is about. In his
reply he may give an answer. 1 am
quoting the second proviso in clause Z
of this Bill which reads as follows:

“Provided further that the stock
of vanaspati existing at the com-
mencement of this Act shall be
permitted by the Government to
be exported by the manufacturers
at their option on and from the
commencement of this Act.”

I have considerable difficulty in under-
standing this part of the Bill. I hope
my hon. friend would make it clear
when he gives his reply. Unless he
was thinking in terms of compensa-
tion for expropriation or some such
thing, he will not have put this clause
into the Bill.

I would also like to know from the
Government, from my hon. friend, the
Deputy Minister, Mr., A. M. Thomas
something about this, some clear idea
about this, because this movement was
possibly started as early as Independ-
ence itself, In the year 1851, such a
move was taken in  the Provisional
Pariiament and our esteemed frienq,
Shri Jairamdas Daulatram, who was
the Food Minister then, told the House
that he had appointed a committee to
go into the question of the colourisa-
tion in order to distinguish the Vanas-
pati from pure ghee and also for the
purpose of checking adulteration of
ghee but that report has not come to
us and we do not know what has
been done with respect to that.

The hon. Mover of this Bill has
also opined that our scientists and
our laboratory assistants and also the
doctors were there but till now we
have not been able to know anything
about the colourisation, Why should
not vanaspati or for the matter of that
Dalda have been given the colour in
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order to give a distinguishing mark
from the ordinary ghee. Ordinary
ghee, as a matter of fact, costs much
more. To adulterate it with vanaspati
would be cheaper but that would not
give the property of ghee and the
consumers and customers are cheated
to that extent. Incidents have been
cited by Shri Mathur where a person
like him who possibly has got very
good sense of business and trade
could be cheated. )

Shri V. P, Nayar: Do you suggest
that he himself adulterated it?

Shri Amjad Ali: It may be the
other way round because Shri Thomas
was given charge of it and he had
found it out. You have expressed a
doubt earlier whether he had examin-
ed it himself or he had it examined
it by his laboratory men. Somehow,
the fact remains that it was
adulterated to the extent of 70 per
cent. So, colourisation was much
more needed just to see that vanaspati
or Dalda is not mixed, and we remain
always suspicious of purchasing ghee
unless it is from the custody of my
hon, friend Shri Krishnappa or Shri
Thomas, in the milk scheme. We are
always suspicious of purchasing ghee
from the bazar. This difficulty could
be avoided by colourisation. That is
the thing which is needed, and the
services of doctors and our scientists
may be utilised and that will obviate
the difficulty of detecting the spurious
stuff as against the real ghee.

The mover of this Bill has elucida-
ted the possible ill-effects of vanaspati.
I find from the Statement of Objects
and Reasons that there are four
reasons for moving this Bill. One of
them is the injury caused to public
health. Regarding this aspect, I com-
pletely agree with my predecessor
that it is injuvious. I have somehow
a feeling that Dalda or vanaspati is
really injurious to health and it is also
slow poisoning. For a number of
years, indeed for a century, ever since
the Britishers entered Assam—my
State—the Assamese were subjected
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to slow poisoning by opium, Vanaspati
is another poison which we have now
introduced into the public health of
the nation. I wish it goes out sooner.

Shri V. P. Nayar: Ban smoking
also because it is nicotine.

Mr. Chairman: If the hon, Member
is a supporter of vanaspati, he could
have given his name for speaking. Let
him not interrupt every speaker. Let
the hon. Member proceed.

Shri V. P. Nayar: I have already
spoken.

Shri Amjad All: What I want to
say is that the Government should
make up its mind once and for all and
declare clearly what its policy is.
Today, such a Bill has come. But 15
years ago also such a Bill had come
he-e. The time-lag is there and
attempts have been made to know
the definite policy of the Government.
I hope that the Government—the
Deputy Minister of Food and Agricul-
ture—wil]l today declare the policy of
Government cut-and-dried, so that
we can know the position and how the
Government thinks in this matter, and
we shall be gratetful that such a thing

is not kept pending.

Shri Khadilkar: Mr. Chairman, I
have no doubt that the mover
of this Bill had a laudable
object in view, But unfortunately he
has not given sufficient thought to
achieve it. Those who have supported
the measure are making it a grievance
that the Indian cattle wealth today
has deteriorated because of the manu-
facture of vanaspati and that the use
of vanaspati hag spread all over the
country. I would like to say, as I
said earlier while requesting you for
an extension of time, that while dis-
cussing this measure, the aspect of
nutrition should be kept before our
eyes. Those who have come forward
with the plea, “Ban vanaspati or
Dalda"—whatever it is—ave looking
at the problem from a very particular
angle, in the semse that in Rajasthan
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and Gujarat, for example, there is
good caitle weaith. India is uneven-
ly developed, or rather, the distribu-
tion of cattle wealth and milk is un-
even in India just as it in the case
of wealth which is unevenly distri-
buted. Rajasthan, Gujarat, Punjab,
Uttar Pradesh, Madhya Pradesh and
Bihar have got good cattle wecalth
and enough milk., If you go to Assam
—recently I had been there—or to
the South, there, there is very poor
yield from cattle almost negligible.
So, looking to the modern conditions
of life, it is extremely difficult to pro-
cure an ounce of milk for tea, apart
from preparing ghee. Therefore, it is
not a problem between ghee and
vanaspati. Certainly, if there is a
problem of adulteration, it should be
effectively dealt with,

Recently, the Health Minister admit.
ted, perhaps to the shame of the admi-
nistralon, that unfortunately in this
country nobody can vouchsafe that
any food is not adulterated. ] am
quoting almost verbatim from his
statement. Now, if adulteration has
become a paying proposition, I do not
think the method which you aim at,
by which you would like to kecp pure
ghee purer by banning vanaspati or
hydrogenated oils, would be possibFe,
This is a wrong approach. What is
the poor man's food today? With all
the medica] evidence at our disposal,
there are views which are definitely
against him. One hon. Member quot-
ed the instance of Denmark. What is
the position today in Denmark, which
is supposed to be a butter-rich coun-
try in the world? 92 lbs, is the per
capita consumption of butter per year
and as against that 41 lbs. of marga-
rine is being used. Why? Because
butter is being exported. They have
got a big export market.

But there ix another aspect also.
Looking to the prevailing price of
ghee, can a poor man afford to buy
ghee? Those of us who had expe-
rience of jail life remember that there
fs a schedule that so much ounces of
oil should be given tn every convict.:
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“There of course we were robbed of
our oil, and the doctor used to com-
plain that our health was suﬁen'ng.
That means, a certain fat content in
our food is essential. That must be
accepted. Conditions of modern life
being what they are, with greater
arbanisation and ofher things, we will
have to put up with all the defects in
it. So many other articles we consume
:have some counter-effect. As an
expert medical woman in the profes-
sion, you would also bear me out thet
‘there are so many things which we
«consume which are harmful in some
way or other,

Mr. Chairman: You seem to call for
my expression of opinion. I do not
consider vanaspati i8 necessary. I
«consider it to be harmful.

Shri Khadilkar: That is all right.
“That is a medical opinion, but there
are medical opinions and medical
.opinions. There is one opinion by the
Indian Medical Council, which is sup-
posed to be a very authoritative one.
This problem was considered long ago
and some authorifative opinion was
-expressed collectively. I will come to
that later,

But the main question today is, if at
all we are going to make a rational
approach to our food and nutrition
problem from the point of view of
the poorer people, are we going to
-deprive them of this vanaspati and
replace it by pure 0il? Is it possible?
Some of us are lamenting that ghanis
are disappearing. They are bound to
disappear. Another fact was men-
tioned last time by Shri Nayar that
you cannot preserve oil without get-
ting rancidity. That aspect also must
be considered, which is very harmful
to oneself.

I would plead that the cattle wealth
of this country needs protection. 1
know the prices of Dalda and other
vanaspatis are going high. The shares
of Dalda and other vanaspati-manu-
facturing concerns are quoted very
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high; they are making great profits, I
am not giving support to any vested
interest in the industry. But a proper
approach must be undertaken by the
Ministry concerned and they must
come forward with necessary steps.
If more ghee is produced and made
available at cheaper rates, I am cer-
tain that people will prefer ghee to
vanaspati. But as it is ghee is not
within the purchasing power of the
common man. Therefore, people have
no other choice but to buy some vege-
table oil or some such thing for its
nutritive value; they are forced to do
it

Mr. Chairman: The hon. Member’s
time is up.

Shri Khadilkar: I want to say a
word about adulteration. Science has
developed and I am told that deco-
lourisation is equally possible for
those who have practised adulteration
as a profitable business. They cannot
be prevented by mere colourisation.
Therefore there should be strict admi-
nistrative checks, so far as food
articles are concerned, whether it is
vanaspati, ghee or any other {food
article. There must be a strict admi-
nistrative check and those who prac-
tise adulteration must be severely
punished. That is the only remedy.
Also, cattle wealth must be protected
by positive efforts and not by just
showing sympathy nor complaining
that because of vanaspati, our cattle
wealth is suffering.

Dr, Samantsinhar (Bhubaneshwar):
Madam Chairman, I have not been
able to understand why there has
been so much opposition to the use of
vanaspati. Certainly, vanaspati is not
only used in India but in different
names it is also used throughout the
world. In putting forward their
arguments, I have found that hon.
Members have only expressed senti-
ments. It has only been said that it
is a bad thing.

An Hon. Member: No, no.
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Dr. Samantsinhar: I will cite
medical opinion., Nobody has so far
said in what way it produces bad
effect. Which of the medical associa-
tions in the world have given definite
opinion that vanaspati is doing harm
to the human system? As regards
medical opinion, I can say that no
clear opinion has been given. Only
recently we were told that vanaspati
produces certain heart diseases. On
that also, we had some discussion in
the Health Consultative Committee.
‘This is the opinion which they have
given:

“Vegetable oils contain certain
compounds called fatty acids, some
of which may be gaturated while
others are unsgturated. This dis-
tinction is based orrthe nature of
the chemical composition of the
fatty acids. The proportions of
saturated and unsaturated fatty
acids vary in different vegetable
oils. The nutritive value of any
given oil is found to depend to a
great extent on its unsaturated
fatty acid content. Oils rich in
saturated fatty acids, like coconut
oil, ghee, vanaspati, etc.,, have the
property of elevating serum cho.
lesesterol levels, which is one of
the many factors associated with
certain blood vessel lesions, called
atherosclerosis.,”

So it is not only vanaspati, even pure
ghee and coconut oil produce these
heart diseases. Therefore, why do you
accuse only vanaspati? Even ghee
should be banned if you take into con-
sideration the heart diseases.

Secondly, there was opposition to
this on the ground that ghanies are
wasted and that industry is going
down. It was also said that people
depending on animal husbandry are
affected and their condition is becom-
ing worse. Madam Chairman, you
know that charkha was in our coun-
try and many cottage industries
based on that were there. After the
establishment of the textile factories
what has happened to those cottage
industries? T1f those cottage indus-
tries are to survive, why do you not
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ban these textile factories? May hon.
friend Shri Mathur said that these
people have exploited the consumers
and the Government. Same is the
case with the textile mill owners.
They have also exploited the con-
sumers. They have also made very
good profits. So they should also be
banned if you want the cottage indus-
tries to prosper.

8hri Harish Chandra Mathur: In
the case of textiles I know what I am
purchasing.

Dr. Samantsinhar: That s true. If
you want to know what you are pur-
chasing in the case of vanaspati there
must be some colourisation or some
other method, and not by banning it
completely.

An Hon, Member: That will take
ten years.

Shri Harish Chandra Mathur: That
will never be found.

Mr. Chairman: Please allow the hon.
Member to proceed.

Dr. Samantsinhar: Now I come to
the question of adulteration. What-
ever method you may adopt, what-
ever process you may introduce, this
will continue. That has come into
our society. Even parents now want
their children to be given cheap
foods. So, this is a social evil and
this actually requires serious consi-
deration, and adoption of some strong
measures. So, I am in favour of
having some colour to distinguish
vanapasthi from others.

To meet the argument of Shri Nayar
hame have argued that before vanas.
pati, oil was used and its proportion
being spoiled after long storage was
there, we are also using some oilg for
preservation of food. But when better
methods are available, why continue
the old method?

Thirdly, it is giving wus some
foreign exchange. It also gives the
Government some revenue. Besides,
many people are employed in the
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[Dr, Samantsinhar]
industry. So, I do not think that this
Bill would be beneficial to the coun-
iry. So, I oppose it
=t awetfe (IaRag-daa-sg-
gfaa sfar) : vy oft, & o fae-
TF FT AT FLATE | 9T 199 Ffor
AT F1 AAT=T FQT § | A
IS 3T TH W F7 F¥ o7 qfH7
g AN 7g 98 3 § wgt o< fw iy oft
" SYT qu A it agr w9 1WA
AZT T G A, TH T AY FEAT G 4T,
g M & qefr FT it s g 1 A
fied TrgFaT F arw ad afew el
¥ g9 39 favg #1 gafaq F@rg
Fits Tramafa® far gra gqefa ar
Tt B Y F ® F w17 Srvan I
TR &1 W AR AW F R ATEAA
Wt F wfd oF wAdr f agy afew
fadrrer WAt oft AN & 0 W
FFerfy A & AR ¥ T 1 39
ot 7o & Afwa § gg fasre F AT=a7
g fe g o 37 ot 797 @aT Srizg AR
geqfaq gTaw Y fF o= T OF w9 §
AZ AT & ®T ¥ @AT Tigq |

qH q1L ¢ 6 o & o3y qA
Tgx o7 # Weaad #7 qAn F 9F
¥ #ong F0 & foag oF wwE w1g-
wat #7 g T sromdy ¥ T AFar
AT 3T A THAT 91 AT TF AT {EEA
¥ o T T FT W 7 arAr oy F
fraT @3 gAT ar Ay A7 9 QT I
g T 97 ¥F 0 HAG T A X
LU
“gea gxq T ara, ffe 3T R TR
|1 qfgaT d3wx w0, wAF w2 ]

T BT AT TRIIAE O e Y
Faerfy ¥ fade § g 9 q@t dr Ak
g N AR AF AR W @}
o IET Iy
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¥ g7 AEH 971 § 1

o AR O ¥ faw Al afer
[ & fau fadar wrawas & SaaT 98
Freqfa I WrEEE T & | FAeIE
& QT AT gH g qgEEAT @ | A@
ZATR g2 #1 aufaat Y 7 A afeqes
#T qaeft frae § IaEy @ e
FEraar a1 § AT 38 T F a7 7
gEgars |

AR 2 F W=y ft FT AN 9
Forg A 1 ¢ g que g &
wr g az ganm ® fawa g
fs g1t 2w § MgT w1 faa=
TS ral FaT T @1 § | R T
F( TZ Wyeg W IAEMGA AT
¢ % qy Wi AT ] R AR
g | o g9 & A ¥ v gt
IR F9 T g fxar g W IwH
AT aMY @A A 7T F @R
Faw aBy W | F gwwar § 5wl
wEreT T W A A AT I3 G g F
Taefa wige oY i ahg <1 F o #
W 3§ ATT T § A G fae fxar
w1y, I wAfaw A g | 7w
g e w=ft wgeg & s &7 3%
o w01 R @ Tty ww
% #r¢ 1 frery ¥ aned afen <
IR | W ;IR W § qg WA I8
o & 5 To Teafa ww W) T
# wrf wax fear o, 9§ TEwlE
vt ga w9 § #7 aey onfed T 5l
aww 3 A wrar & fF aqr wTor §
fie it aw gaR anfoee @ e
¥ g ¥ W IAE Ty IR 1 TG
wATT FE IT F !
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TONT REA N (WT) - FHUAHS
agiRar d WUEY TAT ¥ qF g
FAT ArgAT § | F FAevfa wrwe oY
74T @rar, § g A T AT ATATE |
afeT § qgaT TEAT E fF oo & @
qg FTeqfT WA qTA AT § qq §
fggeam & a=v Fq} sgrey daT NN 4
g7

st arewtfe @ Fr Afay @@ 0

% gz 9€T AT § fr o gwr
Faerf wrae # FE I9gF 0 faAr
& g woas ger F2 qrisw g
# fremaz g1 @ § 77 T2 Y 7 AR
St F1 G A Frer g% 1 gATS HYHTT
F TF HTFAT AT A F 14 ATAT
F 37 FAETfT H HAC 37 Y HATH 9T
T 1 TifgF | ATHTE F1 A A
Y T & fawra #1 W =T A
Trizw | gt T F Argifaar gawrg:
& ITY Y ST AT ATET | FAqAT
Y 75 A AT Ar sToA Fr a7 AEw )
ST qE| FT AT FqAT AT AT &AT AR
SR agsw ¥ ad  Interruptions.

Mr. Chairman: There is too much of
subduel noise in the House. BSo,
those hon. Members who wish to con-
verse may kindly go into the Lobby
and those who wish to listen to the
speeches may kindly listen carefully.

oft arwitfe - g % faemae W
wArT § AR A AT A &Y wOwr WY F,
wafaa § sz ag @z ¥ faew § feag
fireraz ot & weag aga awr & fodt
q fedr w7 7 et oY & 1 A A
TR W S I AR FA
wrgat § whc o g vy § e ag
fravaz A% o g, Aoy o 1w oA
syfrmr wrw & forg o W A=t ¥
fg ez ¥ aeht § 1 faerwz W §
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¥ ATt O A AR YT gve
fear 9 wqife a7 a8 gvwa W
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9T wfa%s waT ogar | 7 fame
& AT § ATy Y g7 Gg
@ & 1 5afg woft wgRy w1 g
¥ weArargE® avm wfed | A
sig & (% Faeqta smaw o o £ aw
¥ AT AT A FT fagr war qufzd
TH ¥ TH I9 gOg a5 & {90 9@ aF
o I w18 < AdY Fy= fagr Smar
AT AEITT FY CAHT FAC A K R A
fasrs &1 & sgeqsiia grar =nfgd
Ffxa 9T A% I w7 fagqr AT 7%
9 aF Feaqfa g@a w1 o 7 g
# g%g TT § Ta1g7 AT a7 w0 fagqr

ST =Ry |

7 o wiuT 7 §¢ § 79 fagyw
¥ EAATT T AHGT §TATE |

1628 hrs.

[Surt MurLcHAND Duse in the Chair]

Pandit K. C. Sharma (Hapur): Mr.
Chairman, Sir, 1 sympathise with the
sentiments of the hon. Members, but
I find it difficult to see whether under
the present Constitution it is permis-
sible to pass a law to ban the produc-
tion of vegetable ghee. The simple
question is that under the Constitution
the manufacture of only that commo-
dity can be stopped which has proved
injarious to the public health and as
such is harmful to the public interest.

Ghee as it is has two elements,
namely, fat, the greasing agency and
vitamins to support, help and main-
tain the health of an individual. 8o
far as the vegetable product is con-
cerned, it has got the greasing quality
as well as the vitamins necessary for
building wp health.
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Tt has not got the quality of fats. It
has not been medically proved inju-
rious to the health and this being
the case it is not permissible under
the Constitution to pass a law to pro-
hib‘t the manufacture of this com-
modity.

As regards adulteration, you know,
throughout the ages, woman in this
country has been abused. It is no
argument to say that because the
woman is abused, and in certain
cases it has adversely affected the
morale and the life of the people, the
girl child should be killed as soon as
she ig born. This is a useful com-
modity but because certain unscrupu-
lous merchants resolve to adulteration,
it is equally no argument to prohibit
its manufacture. Therefore, Sir, on
this legal ground I oppose the Bill.

Dr. M. S. Aney (Nagpur): Sir, 1
rise to support the Bill. I am really
surprised at the very long speeches
that have been made on such a gimple
Bill.

Shri V. P. Nayar: Let us have a
short speech from you.

Dr. M, S. Aney: It should not take
much time for any intelligen! man to
understand it. The Bill, if it taken
in the spirit in wh'ch it has been
presented to the House by the hon.
mover, Shri Jhulan Sinha, is simply
this. It ig well known that there is
a big industry of vanaspati and that
industry has made practically the
existence of pure ghee more and more
scarce. It has become difficult to get
it. Not only that. What it has done
is that it has almost become inmpos-
sible for a large number of persons
who want to use ghee to get it at all.
That is a problem. My hon. friend
Mr. Mathur has just given an exam-
ple of his own experience. He says
that a sample wag sent to the Minis-
ter—I do not know whether it is
the Minister or the Deputy Minister—
but he sent it to somebody and it
was found out that the sample con-
tained something like 70 per cent of
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some other thing and not pure ghee
at all.

The question is this: ghee is one
of those articles in our food which
has been considered as the most

nutritious and healthy from all
points of view for all of us.
Ghee being the most nutritious

article in our food, particularly of the
vegetarians who do not take any
other food at all—and a considerable
part of India lives on vegetable food
only—is it not necessary for the Gov-
ernment to see that that particular
article which has been considered as
the most indispensable is supplied in
a pure and unadulterated form? Is it
not the duty of the Government to
see that the food that is taken by
man and for which he goes to the
market is available there in the pure
form? Does the Government recog-
nise its duty or not? That is the
question I want to ask. 1t is no use
arguing the other points at all. If
the Government do not think it their
duty to do so and allow these
things to pass on, then the people
may die in large numbers or at least
suffer in many ways. This is an
elementary duty which the Govern-
ment must recognise. If it is ad-
mitted that whatever ghee is availa-
ble, most of it is adultered and the
people are being cheated, deceived
and defrauded, is it not the duty of
the Government to put a stop to that
kind of thing?

Mr. Chairman: Hon. Member should
conclude now.

Dr. M. 8. Aney: 1 may be given a
few minutes more.

Mr. Chairman: He might have two
minutes more.

Dr. M. 8. Aney: My point is this
I wou'd like to explain what is the
sancity attached to this food, name-
ly, ghee. This is what is described
in the vedas. I would like to read
it here. It reads ag follows:

FAY AT T ALY 7Y WA A7 W3-
mfafeafe ax cai.forg aq aonfe
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All the strength and stam’na of the
beasts is in the ghee; and man wants
that strength to keep up his body and
mind all right, and he gets that
strength from ghee. Therefore, the
mantra says that by all means try
to have at least some quantity of
ghee in your food; this is also called
annashuddhi. The orthodox men
may not eat it. It is said that they
cannot have their food uniess there
ig at least a sprinkling of ghee over
it. This has been the religious con-
viction that has been going on. That
is the reason why the practce of the
consumption of ghee has been kept up.
An attempt should be made to make
it more easily available to the
people, and not to try to encourage
those things by which the existence of
ghee itself will become a matter of
history in this eountry.

My point is this, that whatever
else Government may be doing, this
elementary duty of Government to
protect the food of man, and to make
it available to him in all its purity
is not being done The reason is that
they have not been able to find a
proper colour. I think we have got
eighteen national laboratories in our
country, and so many scientists and
chemists are engaged there. Should
it be beyond the capacity of our
chemists to find out a suitable colour?
I have reliably learnt that this ques-
tion has never been referred to the
scientists in our laboratories. I had
asked some friends whether it was not
possible to find out a colour. They
said that this question had never been
referred to them. That war what 1
wag to'd. Nobody is keen about this
matter. When there is a discussion,
some kind of suave reply is given just
to satisfy those who raise the discus-
sion, and an attempt is made to hush
up the whole thing. But the point is
this, namely that Government must be
serious about this matter. I do not
mind whether this Bill is passed or
not, but the Government should
seriously try to find out a suitable
colour, so that it would be possible
for the people to distinguish between
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pure ghee and vanaspati I do not
want to come in the way of those who
want to use vanaspati, and they can
have it, but those who want to have
pure ghee should be saved from the
adulteration and from the fraud that
is going on. That is my reason for
sup.porting this Bill,

Mr. Chairman: Is jt the desire of
the House that the time for this Bill
be extended?

Hon, Members: Yes.

Shri A M. Tarlq (Jammu and
Kashmir): Shri D. C. Sharma also
wants to speak.

ot wawwr @i (&) oo
arfeF Adf AT . gy ?

st wo wo mftw : Wi # =
o & G & 1

o | AT (WiHY) g
agrEyg, o & A Afews gt IEF
g § o oy famz § I At ¥
FATw AT WA AR § |

Shri V. P, Nayar: The hon. Member
Dr. Sushila Nayar may speak in
English.

Dr. Sushila Nayar: As my hon.
friends want me to speak in English,
I shall abide by their wishes, although
having been here for about four years
now, they should be able to under-
stand Hindi by this time.

Shri V., P. Nayar: But there is an-
other difficulty also. The hon. Mem-
ber would not be able to give the:
Hindi equivalents of the cientific
words.

Dr. Sushila Nayar: [ shall speak
regarding the medical aspects of ‘he
question, about which one hon. Mem-
ber asked my opinion. Another hon,
Member said that even ghee was had.
Fats led to various kinds of cardiac
conditions, of arterio-sceloratic condi-
tions and he read out certain medicak
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opinions to point out that all those
«0ils which got frozen, such as coconut
oil, vanaspati ghee etc. were all bad
because they increased the amount of
collesterol in the blood, and increase
in the amount of collesterol in the
blood leads to arterioscelorosis or the
hardening of the arteries, with all
the consequent changes, leading away
to heart diseases, high blood pressure
.and stroke which carried our revered
Home Hinister Shri G. B. Pant, or the
coronary hard disease which carried
away our valued colleague Shri
Feroze Gandhi and some  others.
He concedes one point which s
a very  valuable point  from my
point of view. That is, that medical
opinion hag agreed and has come to
the deflnite conclusion that those oils
which get frozen are bad for the
health of man; they lead to early ar-
terioscelerosis and they lead to con-
sequent cardiac diseases which are
taking a heavy toll of life in our
couniry. It was said that in western
countries also they are using hydro-
genated oils much as margarine.
But do my hon. friends realise that
the problem number one in those
<countries today is the cardiac disease
and they are spending closossal sums
of money on research as to how to
overcome these cardiac diseases,
wcoronary conditions and so on?

Everyone knows how in our country
the incidents of coronary diseases has
been increasing of late. We did not
hear of so many people dying all of
a sudden, as we do these day:. We
have been hearing about it for some
years now especially since the advent
of these hydrogenated oils in this
<ountry.

Now the point wag made that even
ghee is bad. T concede the point
that even ghee can 'ead to an increase
aof chlesterol in the blood. But the
very fact that ghee is not available
in large quantity, it is not, so easily
#gvailab’'e and is so very costly, pre-
vents man from taking too much of
it. We are making vanaspati more
easily available so that it is possible
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for people to go and bhave puris and
kachauris and all kinds of fried
things made in vanaspati, which they
cannot make in pure ghee because it
is too costly.

Therefore, it is most important that
we find a way of putting an end to
this excessive consumption of vanas-
pati. If vanaspati is banned in this
country, I think we will render the
grea‘est service to our countrymen.

There is one more point I wish to
make. One hon. Member asked here
a moment ago: ‘Do you want to do
away with fats in the diet? Certa'n-
ly not. We can use oils, and the very
fact that pure o0il cannot be kept for
a very long time will necessitate the
local production of oil. In that way,
fresh oil will be wused. Nobody is
going to use rancid oil. The pity of
it is that we are converting good oil
into po‘sonous vanaspati and making
our people consume it. We are
spending money on making it harm-
ful. Pure oil is cheaper than vanas-
pati. We make our poor folks pay
more for something which is worse
than pure unadulterated oils, which
they can have and they will have if
vanaspati was not available,

T have just mentioned the effect
that hydrogenation has on the heart.
But do the hon. Members realise its
effect on genet'cs that this vanaspati
is likely to produce? ‘Rat’ experi-
ments and certain other experiments
have been carried out to show the
changes that are produced in the
genes, as a result of the use of hydro-
genated oils. None of the hon. Mem-
bers will be there to see the day
when our descendants, the generations
to come, will be paying for what we
are doing today.

The centra! theme today in medical
research is the effects of genetics.
Some hon. Members might have seen
an artic'e two days ago in the lay
Press about the importance of gene-
tics. It is being said that cancer Is
traced to genetics and leukaemias
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have their origin in genetics and so
on. Research is still going on in
genetics. It is one of the most im-
portant fields of research, namely the
effects upon genetics of the nuclear
tests on the one hand and of vanaspati
on the other. What havoc hydroge-
nated oils and vanaspati are playing
with the generations to come, none of
us is able to say today. Sir, the
vested interests are very powerful and
with their money are able. I am
sorry to say—even to purchase some
of the scientists today. So, it is
necessary that the Government puts
an effective check on these vested in-
terests in the interest of the country
and saves the nation from the evil
cffects of vanaspati.

Shri V. P, Nayar: She happens to
be a medical expert. What is her
opinion about the animal fat? As a
medical expert, does she approve of
the large-scale consumption of animal
fat?

Dr. Sushila Nayar: I have told you
the proportion of the saturated and
unsaturated fatty acids so far as the
medical science ig aware of it. But
what are we doing? We are increas-
ing the amount of this harmful com-
ponents through the process of hydro-
genation.

Shri V. P, Nayar: That answers
everythings except my question.

Mr. Chairman: Very well The
hon. Minister.

Shri A. M. Thomas: We have had a
good debate on this Bill and I am glad
that the discussion has cut across party
lines and polisies too. The subject-
matter of the discussion is not one of
the first impression, as far as this
Parliament is concerned. It has come
up, in some form or the other, in every
sesgion of Parliament, either in the
form of questions or in the form of
Bills or in the form of Resolutions,
either in this House or in the other
House.

Shri Amjad Al: Since 1951.
108(Ai)y LSD—9:
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Shri A. M. Thomas: The arguments
advanced either for prohibition of
hydrogenated vegetable oil or for com-
pulsory colorisation of vanaspati have
been more or less the same as on the
previous occasions. So, there is natu-
rally bound to be much of repetition
of the various aspects presented by the
Government to justify its approach as
also its stand which it wants to take
on a measure of this kind.

Before proceeding further, I am
very anxious to dispel any impression
that may be gaining ground that the
Government is not quite responsible or
appreciative of the views expressed or
the feelings voiced on the floor of this
Hcuse. 1 earnestly plead, with hon.
Members, Dr. Sushila Nayar and
others who have expressed very strong
feelings on a Bill of this kind and
advocated the prohibition of hydro-
genated oil, to consider this matter
without any prejudice or pre-conceiv-
ed notion, such as that the ghee my
hon. friend, Shri Mathur, produced
contained 70 per cent. vanaspati or
only 30 per cent. of ghee. ... (Interrup.
tions.)

Shrl Harish Chandra Mathur: At
least you verified the fact,

Shri A. M. Thomas: 1 want a dis-
passionate consideration of the whole
question, I want the House to have an
objective approach, the whole ques-
tion of vanaspati or hydrogenated oil
must fall or stand on its merits as 2
cook ng medium and on that basis we
shall examine this hydrogenated oil,
vanaspati or dalda, or by whatever
name it is called. The hon, Member
wants by this Bill absolute prohibition
of hydrogenated vegetable oil. What
does that mean—banning of vanaspati?
Apart from the other aspects, to which
1 will come later, apart from the pur-
pose which it serves as a fat as pointed
out by Shri V. P. Nayar, what would
it mean—that is the banning of manu-
facture of hydrogenated o0il? We are



Prevention

10089

[Shri A. M., Thomas]

now producing about 3:4 lakh tons of
hydrogenated oil valued at Rs. 92'65
crores. We get an excise duty on this
to the extent of Rs, 6'8 crores. The
foreign exchange earned on the export
of vanaspati comes to about a crore of
rupees, The capital invested on this
indusry comes to about Rs 12-15
crores and the labour employed, about
10,000 persons. So, this is the position
of the industry. Therefore, the ban-
ning of this industry would mean the
banning of all these activities which
we find in this industry. This indus!ry
has grown from very small begin-
nings, and it has reached the stage of
growth which we find today and in
which we find ourselves in today.
Whatever it be, whatever be the cost,
if it is established that it is not con-
ducive to the national economy of the
country or to the health of human
beings, then the Government would
have absolutely no hesitation in adopt-
ing a measure of this kind.

I want to disabuse any impression
that the Government is subject 1o any
influence of the manmufacturing con-
cerns. ! am sorry that the hon. Mem-
ber, Shri Harish Chandra Mathur--a
Member with the standing of Shri
Harish Chandra Mathur—has levelled
a charge that we are subject to the
influence of the manufacturing con-
cerns, He hag no! even spared the
scientists and the technicians of ths
country, 1 am very sorry for this line
of approach by Shri Harish Chandra
Mathur, a persaon who really is quiie
well-informed and who contributes
very usefully to the discussions and
debates in this House,

My hon. friend must know that the
tradit'on of this Government has
never been to yield to the pressure of
vested interests if that is injurious 1o
the interests of this country. It has
never been the tradition of this coun-
try. Take, for example, prohibition.
Have we yielded to expediency rather
than to principle? In any step that
this Governmens have taken after
Independence, it had never yielded to
the pressure of vested interests or any-
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thing like that. So, I want to disabuse
from the minds of hon. Members any
impression that we are yielding to the
pressure of vested interests, (Inter-
ruption).

The first question that has been deait
with by my hon, friend, Shri Jhulan
Sinha is about the effect of the con-
sumption of vanaspati on the health of
the people. That point has been re-
ferred to by almost all hon. Members
and lastly by my hon. friend, Dr.
Sushila Nayar., In spite of the fact
that Dr. Sushila Nayar is an eminent
personality in the medical field, I am
sorry that she has not been rather
up-to-date in the knowledge that we
have got on this subject. (Interrup-
tion). The question that has been re-
ferred to by my hon., friend, Dr.
Sushila Nayar was in respect of gere-
tics, fertility and such other aspacts.
She said that some doubts were ex-
pressed ab u! these aspects. 1 con-
cede that, There were certain doubts
because of the premature publication :n
1947 of the results of certain researchos
conducied at the Indian Veterinary
Research Institute, Izainagar., But
subsequently, the findings of the
Izatnagar Institute were put to  test.
and detailed researches were arranged
in the Indian Veterinary Research In-
stitute itself, and then at the Nutri-
tional Research Laboratories, Coonocr,
the Indian Dairy Research Institute,
Bangalore, the Indian Institute of
Science, Bangalore, and the University
College of Science and Technology,
Calcutta. All these researches which
included feeding experiments w.th poor
rice-diets carried out on rats as well as
on human subjects at different centres
of research, have shown that vanas-
pati of melting point 37°C has no dele-
terious effect as compared with raw
and refined groundnut oil. That.is the
finding. As regards the compa-ative
nu‘ritive value, the exper'ments indi-
cated that vanaspati of 37°C wag as
good as raw groundnut oil or refined
groundnut oil.

T may also bring to the noticc of the

- House that we have now by legisla-

tion enjoined on the manufacturers te
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add a minimum of 5 per cent. of
sesame oil to be added 1o the product
to serve a two-fold purpose. Firstly,
it helps to ensure the presence of
essential fatty acids in the product at
a level comparable to that in ghee.
Secondly, it serves as g laten. eolour-
ising agent for vanaspati, by means of
which the presence of wvanaspati in
ghee even at a 10 per cent. level could
be readily detect:d by a simpie chemi-
cit! test known as the Baudouin test.
If my hon, friend wants it, . can have
that mechanism installeJ even i his
house, so that he can find ouvt whe-
ther by the adoption «f the Baudouin
test, there has been adulteration  of
ghee by vanaspati or not.

In order to further enrich the nutri-
tive value—this aspect, I am glad, has
been referred to by Shri V. P Nayar—
vanaspati is also being compulsorily
fortified with vitamin A to the levcl
of 700 International Units per ounce
which i3 the vitamin A ¢ ntent of bes!
cow's ghee.

That vanaspati is a wholesome cook-
ing fat comparable to ghee in nutri-
tive value was confirmed by the Indian
Council of Medical Rescarch .n &
statement which was placed on the
Table of the Lok Sabha on 11th Decem-
ber, 1959 by the Minister of Health.
As a result of discussons and re-
searches made by technical cxperts,
we have been able to find that so far
as nuiritive value is concerncd, there
was practically no difference betwecn
vanaspati as currently manufactured
and ghee. That is the positicn.

Doubts have also been raised with
regard to the effect of consumption of
vanaspati on heart disease. In that
matter also, medical researches have
been conducted. Since I have not got
time, I dp not want to read all the
medical opinions. As a resu't of these
researches, there is one finding to the
effect that if there is any defect in the
matter of cholesteral content by the
consumption of vanaspati, it is equally
shared by other categories of cooking
media like butter, ghee, ani ccconu!
0il, The experiments are <till conti-
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nuing and the Ministry of Health are
not yet in a position to arrive at a
final conclusion regarding the elfects
of hydrogenated oils o1 the consu-
mers.

t will be clear from ine various
medical opinicns that I have got with
me-—for lack of t'me, I am not 1cading
them to the House—that u‘l ‘ha‘ can
be said is thal excessive consumption
of hydrogenated oils may lead v in-
crease in blood cholestero, levels. But
this drawback is shared Ly hyd:oge-
nated vegetable oil with other com-
monly used food fats like butter, ghee
and coconutl oil. If for *this 1cason
alone the production and conzumption
of hydrogenated vege!able¢ oils jz con-
sidered undesirable and -hould  be
banned, then we would Lo inconsiz-
tent if at the same time we¢ do not ban
the production and consumiption of
butter, ghee and coconut o:l. One of
the hon. Members expressed that view.
Although hydrogenated vegetable oils
are being consumed in various coun-
tries including the U.S.A. wherc so
much research on this suhject has heen
and is being carried outi, no country
has banned the production c¢f these
oils.

In U.S.A, also, they have uuthorita-
tive opinion to the effect that it has not
been yet established that it wouid have
any effect on heart diseases. 'The Frod
and Drug Administration of the U.S.
Government has in a notification, datod
7th December, 1859 indicated that the
role of cholesterol in heart and artery
diseases has not been establishcd. A
causal relationship between blood
cholesterol levels and these diicns#s
has not been proved. The advisabiliry
of making extensive changes in the
nature of the dietary fat intaxe of the
people of the USB.A has not been
demonstrated,. There are [further
opinions of that medical body. which
1 shall not read. ! do not want to
take the time of the House on this
aspect of the matter.

Shri Jhulan Sinha hux Icgitunately
asked the question why vegctable oils
should be hydrogenated and why peo-
ple should not consume the v.ietuble
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oils  without hydrogenation. That
has been partly answered by some
Members. The answer tp this is two-
f 1d: firstly, ghee has all along forned
the cooking medium of cho.ce pariicu-
larly in the north and even in the
south, though to a relatively lesser
extent, People who have becn used
to the appearance and consistercy of
ghee cannot be expected to take kindly
to liquid oils. Secondly, although
liquid oils are generally suitable {for
most cooking purposes, they have lit-
tle use in the preparation of daughs for
baking bread, biscuits, aakes elc.
where a highly developed dough struc-
ture is involved, and which can be
secured by the incorporation of a plas-
tic or ‘hard” fat alone; even in the
preparation of the dough for puris, ele,,
“hard” fats are often prcferred. Then
agan, for the preparation of sweets,
“hard” fats are almost invariably
used in preference to liquid oils.

Apart from these utilitavian congide-
rations the hardening process imparts
two important advantages to vegetable
oils, wiz.. (i) increased stability ie.,
freedom from rancidity for a longer
period and (ii) improved transpor-
tability without risk of leakage and
loss of costly oil. I may add. that
there wag a strong agitation apgainst
the use of margarne in the United
States of America sponscored by the
dairy interests, but it died down in
~surse of time and both shortening anA
margaring are now being freely pro-
duced and sold in tha: country.
Although in certain Eur j:ean coun-
tries like Austria, Belgium and Ger-
many latent colourisation of mar-
garine with sesame oil has been nmtade
compulsory for enabling detection of
adulteration of butter—as has Deen
done in India in the case of vanaspati
—in U.S.A., even that iz not beiag
done.

17 hrs.

S-me hon. friends hav~ argued that
they waited for ten years afler the
announcement in this Hous« that as a
matter of policy it has beun adopted
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by the Government of India that when
a suitable colour is found it would be
adopted for colourisation cf vanaspati.
I say it is not a reflection on our
scientists, Even in advanced couniries
it has not been found possible. Ewven
in countr.es like Austria and Belgwum,
in the continental countries of Europe,
they have adopted the verv same tlings
that we have adopted, namely, the
compulsory addition of sesame oil.
Therefore, if it was possible for them
to find a suitable colour do . u not
think it would have been adopted in
those countries?

Sir, we are making very sincere
efforts in this matter, My hon. friend,
Shri Mathur has referred to his ex-
perience at the Mysore Research n-
stitule, With regard to that I want
to just make a mention. In fact, it is
not a pleasant duty for me to come
often and say before this House that
although in principle it has becn ac-
cepied it has not been possible to find
a suitable colour. But I strengly urge
that the bona fides of the Tovernment
should not be questioned in this mat-
ter. As I do not question the bona
fides of the mover, the bone fides of
the Government should not be quus-
tioned. Very serious steps wer> taken,
but we have not been satisfied with the
results achieved. We have even form-
ed a technical committee of th¢ lcad-
ing scientists in this country.

The work so far carried out indicates
that the choice is limited to tour
colours, My hon. friend Shri Mathur
has referred to onc of themra, The four
colours are: ratanjot r:ot dye, alcohol
extract of turmeric_ copper cn'orophyil
and a synthe'ic yellow colour prepar2d
from 4, 4’ dihydroxy 2, 6, 2’ 6', terra
tert—butyl diphenyl methane. I do not
want to refer to all these four ¢ lours.
T will only refer to the colour which
was shown to my hon. friend, Shri
Mathur, by Dr. Subrahmanyai of the
Mysore Ins'itute—the aicoholiz ex-
tract of turmeric.

The use of th's col-ur had been pro-
proposed by Dr. Subrahmanyan, the
Director of the CFTRI, Mysore The
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Committee's attention was irawn to
the fact that the use of turmeric as a
colouring material for vanaspat: is
beset with a serious draw-back in that
vanaspati colourised with turmeric,
especially in the dilution at which it
might be used to adulterate ghee,
would have a colour very similar to
that of cow's ghee. In view of this,
there is a risk that colourisation of
vanaspati with turmerie may actual-
ly help to promote adulteration of
ghee with vanaspati rather than pre-
vent it, and thus defeat the purpose
for which the mecasure is to be in-
troduced. The Committee about
which 1 mentioned a little time ago
was conscious of these difficulties, and
in this connection Dr. Subrahmanyan
informed the Committee that some
attempts were being made at his In-
stitute to modify the colour of tur-
meric with calcium, The Committee
decided to await the results of these
experiments, It was also decided
that confirmatory tests in regard to
the extent to which this colour satis-
fied the other specifications prescribed
for the purpose should also be car-
ried out at the Central Drug Research
Institute, Lucknow, Indian Veterinary
Research Institute, Izatnagar and the
Forest Research Institute and Col-
leges, Dehra Dun. I do not want to
mention the other colours. I have re-
ferred to this because this was speci-
fically referred to by my hon, friend,
Shri Mathur.

I want to deal with one more point
before I conclude, because some atten-
tion was given to that point in this
House. Shri Jhulan Sinha has asked
in his speech: after all, why do you
add to the cost when vegetable oils
are available in sufficient quantities?
On one ton of vanaspati oil, you have
to pay about Rs., 600 more per ton.
He was asking whether it is desirable.
We may just go through the break-up
of this Rs, 600, You will find that
the cost of tin containers will come to
Rs. 140.

Shri V, P. Nayar: That is too much.

Shri A. M. Themas: Central excise
duties will come to Rs. 200.
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Shri V, P. Nayar: That is good.

Shri A. M. Thomas: Then you have
to add handling charges, processing
charges, sales tax and all that. Then
it will come to more than Rs, 600.

1 may also say that the average
price of vanaspati prevailing at
Bombay during 1960 was Rs, 2,492 per
metric ton and that of raw groundnut
oil*Rs. 1,859 per metric ton, A difference
of Rs. 633 per metric ton between the
two, which is very close to the cal-
culated cost of production plus Rs, 627
per metric ton. It is essentiully a
matter of consumer preference bet-
ween the raw olis and vanaspati and
if the consumer goes in for the finished
product in an increasing measure, in
spite of its high price, he evidently
feels that the high cost involved is
commensurate with the advantage
that is obtained thereby.

I want to deal with one more ques-
tion before I conclude, and that is the
production of vanaspati vis-a-vis diry
industry, It is a very important
point and I shall be failing in my duty
if I do not refer to that aspect of the
question. In a matter like this, we
have to be sure of certain facts. The
total quantity of edible oils and fats
available in the country is just suffi-
cient to provide a per capita consump-
tion of } oz per head per day of fat,
as against the minimum normal re-
quirement of two ounces per head
according to experts, There, is there-
fore, plenty of scope for both vanas-
pati and ghee along with edible vege-
table oils to flourish side by side and
to expand and develop without im-
pinging on one another's interosts.
Vanagpati fillls the demand for a
“hard” fat, particularly among the
middle classes, who are unable to
afford the high price of ghee; it usual-
ly costs between half and one-third
as much as ghee, the current rates
being about Rs. 3.30 and Rs, 7.00 per
kg. respectively. So, when the ghec
costs Rs. 7 wvanaspati costs only
Rs. 3-30.

1 may also say that the supply of
ghee is comparatively inelastic, as will
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be observed from the figures of the
production of milk and ghee during
the past 16 years, based on the quin-
quennial Livestock Census carried out
in 1940, 1945, 1951 and 1956, I do not
want to give the figures in detail, but
you will find that during the past 18
years the production of milk has in-
creased by about 15 per cent. whereas
the production of ghee has been more
or less stationery. -

As I have already stated, the average
per capita consumption is only half an
ounce whereas the minimum require-
ment is two ounces. So, there is need
for a substitute hard fat like vanas-
pati to meet the constant and ever-
widening pap between demand and
supply of ghee will, therefore, be
readily appreciated.

Another aspect which was referred
to by Shri Khadilkar, which is very
important, is that the consumption of
vanaspati will release more milk for
direct consumption, You will find from
the 1956 figures—they are the only
figures available; we will get the 1961
figures later—that the total produc-
tion of milk comes to 197 lakhs tonnes.
The portion that is converted into ghee
comes {o 78.4 lakhs tonnes and the
percentage converted to ghee comes
to 39.8. So, 78 and odd lakh tonnes
go for ghee for which the percentage
comes to 39.8 and the rest goes for
direct consumption,

We know very well the ridiculously
small intake that we have of milk.
Is it advisable to reduce that intake
much further and then increase the
production of ghee? Consider it from
the nutritive and from the availability
of fai aspects. Considering all these
aspects, we find that it will be cer-
tainly more beneficial to the country
or to the people at large if more milk
is used rather than convert milk into
ghee. So, from that aspect also I
want this question to be studied in a
dispassionate manner. Then we should
come to a conclusion. The scanty re-
sourceg that we have got in this coun-
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try ha/e to be preserved. If there is
a case, it is only for increased con-
sumption of milk,

It is true that there is this evil of
adulteration. I am happy that my
hon, friend has drawn my attention to
the sample that he has taken. It is
true. But I may just mention in two
minutes my own personal experience
when I was in the college hostel. By
the side of it there was a house in
which ghee was being produced on a
large scale. I just wanted to know
how it was being produced. Here
at least there was 30 per cent. ghee,
but I found that in the other case it
was 99.5 per cent. animal fat. Only
with a sprinkling of ghee some coco-
nut oil was being added to it. So
even in the absence of Vanaspati the
adulteration process  will continue.
You will find that the banning of the
manufacture of Vanaspati will never
solve this problem. People will re-
sort to other methods. The adulter-
ation problems is a very, very serious
problem and, as I told you, the remedy
is not in banning Vanaspati but in
tightening up the anti-adulteration
measures both by the Central and
State Governments. That is the only
way to deal with it

It was reported in the press that
my hon. friend, the Minister of Health.
mentioned in Hyderabad in that con-
ference that a person purchased poison
to commit suicide but because it was
adulterated it had absolutely no effect
on that man. There is absolutely no
article which is not being adulterated.

Shri Harish Chandra Mathur; It is a
sad commentary on the Government.

Shri A. M. Thomas: I only say that
that the problem is really baffling and
so the remedy is not banning it but
tistvtening up the  anti-adulteration
measures in the country. I know that
Vanaspati is being used as a common
adulterant for ghee. That is why we
want itg colourisation if and when
a suitable colour is found.
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Shri Harish Chandra Mathur: Does
the hon, Minister think that animal
fat will be available in every hearth
and home in every village as Vanas-
pati is available.

Shri A, M. Thomas: I do not want
to mention the particular part of the
country which I visited recently. 1
find that what is called kasturi is
used for Ayurvedic preparations in
Kerala. I was told that 60 per cent.
of the Kasturi that is being purchased
is found to be adulterated. How can
the Ayurvedic medicine have the same
potency which the old people have
prescribed? The general standard of
our morals has to increase. Also, for
the better administration of these
laws the State Governments have to
take the necessary steps.

1 find the recommendations made
by the Seminar to which I referred
and which was addressed by Shri
Karmarkar as well as the recommend-
ations made by the Central Council of
Health are now reported to be under
the examination of the Ministry of
Health. The decisions takepn thereon
would, it is hoped, make a marked im-
provement with regard to the pro-
blem of prevention of adulteration of
all foodstuffs including Vanaspati.

I will conclude with just one quotat-
jon. This is from the report on the
Marketing of Ghee and other Milk
Products in India published by the
Directorate of Marketing and In-
spection in 1B57. It reads:

“The main adulterants used are
(i) wvanaspati (ii) refined veget-
able oils and (iii) tallow, charbee
and other anima] fats. Before
World War II, unrefined veget-
able oils and tallow were used in
larger quantities than vanaspati.
The use of tallow is at present
negligible. White oil and other
mineral oils are also reported to
be used as adulterants with ghee,
butter and cream....As adultera-
tion of vanaspati is easly detec-
able by Baudouin Test, the mer-
chants usually adulerate ghee with
refined vegetable oils other than
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sesame oil. In some cases the
adulteration is done both with
vanaspati and refined vegetable
oil, the vegetable oils being used
to diluate the vanaspati to an
extent that it is not detected
through the performance of
Baudouin Test.”

So, the banning of vanaspati is no
solution to the problem.

I want the House to consider this
question dispassionately. The Central
Government is not against the spirit
of this Bill which has been brought
forward by my hon. friend Shri
Jhulan Sinha, and we are even now
pursuing our attempt to find out a
suitable colour just to minimise the
evil of adulteration,

I oppose this Bill, and I belleve the
hon. Member will persuade himself
to withdraw this Bill.

Shri Jhulan Sinha (Siwan): 1 can
hardly improve upon the arguments
advanced by those who have supported
thig Bill. The arguments advanced on
this side of the House in support of
this Bill have practically answered all
the objections raised by the opponents
as well. So. I need not deal with that
matter.

I had a hope that Government would
have beer’ influenced by the weight of
opinion expressed in this House as
well as all the quotations from
Gandhiji, Vinobaji and eminent
doctors, which I had given the other
day. But the arguments advanced by
my hon. friend the Deputy Minister
have left me cold and unconvinced.
When he was reading from the long
brief that he was holding in his hand.
I had an impression in my mind—I
do not know whether that would be
correct or not—that he was reading
trom a book that I have with me still,
entitled “The case for Vanaspati’, 8
book produced by the vanaspati manu.
facturers’ association. I was all along
under this impression.

Shri A. M. Thomas: I read also your
book which is with me.
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Shri Jhulan Sinha: But he never
referred t0 that book. He never re-
ferred to the quotations from the
eminent leaders of public opinion in
this country and the resolutions of the
organisation to which we on this side
of the House belong. 1 had a hope
that those things would be referred
to and answered in proper detail.

However, you know the difficulties
that a Member on this side of the
House has in dealing with matters,
especially when they are opposed by
Government. But the way in which
the question has been tackled by Gov-
ernment leaves me no option. They
are as unconvinced by my arguments
as I am by theirs. So, in the demo-
cratic set-up in which we are living...

Shri Narasimhap (Krishnagiri): We
agree to differ.

Shri Jhulan Sinha: Yes, we agree to
differ. So, the decision has only to
be reached by the people and by the
hon. Members constituting this House.
I would, therefore, very humbly sub-
mit that the matter may be decided
by the vofe of the House.

Mr. Chairman: The question is:

“That the Bill to provide for
prevention of hydrogenation of
oils in India and for matters con-
nected therewith be taken into
consideration.”

Those in favour may kindly say
‘Aye’. e

Some Hon. Members; ‘Aye’.

Mr. Chairman: Those against may
say ‘No'.

Some Hon. Members: ‘No’.
Mr. Chairman: The ‘Noes’ have it...
Shri Amjad Ali: The ‘Ayes’ have it.

Mr. Chairman: If hon. Members
challenge the result and they want a
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division, they may do it in the proper
way.
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Shri Amjad Ali: Yes, we want a
division.

Mr. Chairman: In that case, the
votes will be taken on Monday.

Shri M. B, Thakore (Patan): Why
notl today?

Mr. Chairman: It is now past 5
p.Mm. It is about 5.17 p.M. now: So,
votes cannot be taken today. They
will be taken on Monday

Shri A. M. Thomas: I do not know
whether the hon. Mover is pressing for
a division.

Shri V. P. Nayar; The Mover him-
self has pressed for it.

Shri A, M. Thomas: I do not know
whether he is pressing for a division.

Shri V. P. Nayar: He does not obey
the party whip; he is pressing for a
division.

Shri A. M. Thomas: He only wanted
it to be put to vote. I do not think he
pressed for a division

Shri Khushwaqt Rai: He wants a
division.

Shri Jhulan Sinha: Yes, I want a
division.

Shri V. P. Nayar: It is very legiti-
mate.

Shri Rane (Buldana): Division can
only take place on the next Private
Members’ Billg day.

Mr. Chairman: I am sorry. The
division will take place on the next
Private Members’ Bills day.





